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BEFORE THE HON'BLE NATIONAI GREEN TRIBUNAL

PRINCIPAI BENCH, NEW DELHI

Review Application- - -09 / 2024

IN

ORIGINAI APPLICATION No; 159 oF 2OI7

IN THE MATTER OF

VETEMNS FORUM FOR TMNSPARENCY IN PUBLIC LIFE

....APPLICANT

CHAPRA NAGAR NIGAM

....RESPONDENTS

WRITTEN $UBMISSION OF APPLICANT

MOST RESPETFULLY SEWETH

1. That, the important dates and events are as under:

8.3.20L7- O.A t59 /2017 was filed before Hon'ble National Green
Tribunal, Principal Bench, New Delhi (hereinafter NGT)
regarding non implementation of Solid Waste
Management Rules 2076 by Chapra Nagar Nigam.

2.LL.20L7- Hon'ble NGT was pleased to pass the order of which
operative portion is extracted below:

"We direct the respondent Nol to take effective steps in
any case not later than two weeks from today and
ensure that fi,o wost€ is put in the site in question,,

Vs.
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t4.L2.2020- tn the matter of O.A 606/Hon'ble Tribunal was pleased

to pass order of general applicability to all States.

30.9.2021- Since no action was initiated by respondent No 1 and

respondent No 4, Execution application 29 /2021 was
presented before Hon'ble NGT with the prayer for
passing order already made in the matter of 0.A,

60612018.

18.10.202t- Hon'ble NGT was pleased to pass the order incorporating
order made in the matter of O.A 606/20L8 and
transferred execution order to Ld District ]udge Saran,

Bihar under the provision of Section 25(2) of the NGT Act
2010.

6.9.2022- Execution application was filed before Ld District Judge,
Saran, Chapra, Bihar.

24.2.2024- Civ.Misc 205/2024 filed before Hon'ble Patna High court
by the respondent Not.

4.5.2024- Respondent No 1 after 940 days presents Review
Application before Hon'ble NGT without any valid and
sustainable reason.

2L.8.2024 - Bihar State Pollution Contrtl Board issues notice under
Section 31, A of the Air (Prevention and Control of
Pollution ) Act 1981 ana Section 33A of the Water

[prevention and Control of Pollution ) Act 1,gT 4 to Chapra
Nagar Nigam for their action of dumping untreated
Municipal Solid Waste at village Katsa, Saran without
obtaining Consent to Establish (CTE) and Consent to
Operate [CTO) operate. Letter of Bihar State Pollution
Control Board is placed at Annexure A 1.

2. That the respondent has presented review application beyond the
limitation period without any valid and sustainable reasons, thus the
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present review application is liable to be dismissed under the
provision of Limitation Act t963.

3. That the Hon'ble NGT in the matter of Execution Application Zg /Z0ZI
has observed the following:

"4, E,A 29/2021 seeks direction for making land available for
the management of solid waste which is a matter to be looked
into by the statutory aathorities in terms of the dlrections
already issued as per order in o.A No'"606/z0lB, the Tribunal
has in view of earlier binding orders of the Hon,ble supreme
Court required the Chief Secretary of the State to take coerqive
meo.sures in case the waste is not managed as per rules,

5, we have heard the applicant in peison. we are of the view
that it will be appropriate that in terms of section z s (z) of the
NGT Act, .the execution is transferued to jurisdictional Civil
court, Accordingly, a copy of this Tribunal dated 74,12.2020
in o,A 606/2018 be forwarded to the District Judge, saran for
being entrusted to the jurisdictional civit court for further
action in accordance with law.,,

4. That it is humbly submitted that Execution proceeding No gZ/ZQZ1
being conducted by District |udge Saran;.Bihar is a lawful proceeding
and it should be allowed to complete at an early date.

5. That it is humbly submitted that Review Application g /ZOZ4lacks
valid and sustainable ground, thus liable to be dismissed.

wing commander [Retd) Dr Bishwanath prasad Singh

General Secretary

Veterans Forum for Transparency In public Life

Date
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6
BEFORE THE HON'BLE NATIONAT GREEN TRIBUNAI

PRINCIPAT BENCH, NEY DELHI

Review Applicat ion- - -09 / ZOZ4

IN

EXECUTION APPLICATION NO. 29 OF 2OI7

IN THE MATTER OF

VETEMNS FORUM FOR TMNSPARENCY IN PUBLIC LIFE

....APPLICANT

Vs.

CHAPRA NAGAR NIGAM

.,..RESPONDENTS

AFFIDAVIT

I, wing commander (Retd.) Dr. Bishwanath prasad Singh, age T4years, S/o
Late Rajnarayan Singh, R/o Blz4, Swarn Nagri, Greater NolDA, Dist_ G.B.
Nagar [U.P.), General Secretary Veterans Forun for Transparency in public
life do hereby certi$r that contents of Para 1 to 5 are true to my knowledge
and that I have not suppressed any material fact.

That, I am the Applicant in the accompanying application and as such fully
conversant with the fact of the case and competent to swear this Affidavit.

iDEPoNENT
VERIFICATION

2l '-{.Verified at Greatert Noida on this day of October ZOZ4,that the contents of
the above Affidavit are true and correct to best of my knowledge derived
from records maintained by Applicant during its ordinary course an

s been concealed there from.

G.S.
L. i.lo.t

DEPONENT

Notary (G. B. t'Jlgari
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Dr'. D,l(. Shurl<la,

Clhairuriur.

'['hc Mrrnicipal Comnrissioner,
Chapra N'Iunicipal Corporation,
Clhaprt, Saran.
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l. WHEREAS, the Sta.te Got,er:nmcnt has cleclared the entire State of Bihar. as

"Air-Polh.rtion'Ccltrtrol-Area" under the pr:ovisions of'section l9 of thc Air
(Protection and Cr:n(roI ot'Pollution) Acr, 1981.

)- Wl{HIlj-iAS, yorr rvere lequir-ed to ubtain previous Environmental Clearance

fror:r state Environmental Ir:r6ract Assessment Authority (SEIAA); ,Consint-

to- Estat:l.ish' (hereinafrer ref'erred to as crE) and 'Consenr- to- oper.ate,

(hercinafier refi:rrecl to as C'TO) fi'orn llihar State Pollution Control Iioard
(lrereinafLer refen'ed to as the 'lloarcl') under Secrion 25/26 of the Warer

(Prcverrtion ancJ Contlol ol'' Pollution) Act, 1974 (hcrcinaftcr rcf'crrcd to as

'Watcl' Act') arrci under section 2l of the Air (Prevention ancl Con.trol o[

{-:.-**,.

./
,4\G) V.

| / t53Ot6/ ?O24

;

-d

110



,\k ,,r"
L.Ljlf&(zf 4-t-E6AL 5ec.B5PCB

@

\"

Page 2 of 3

Pollurion) Acr, 1981 (hereinafter referrecl to as 'Air Act,) before establishing

and operating the landfil] site ar village- Arna, p.S. Amnor, Distrcit. saran,

WIIEREAS, the srate Board evaruatecl rhe lancj site proposcd by the chapra
Nagar Nigam as per the sitting criteria proviclecl in rhe Solicl Wasre

Management Rules, 2016, for d'eveloping a scientific lanclfill site. The state

Bcrard vide its letter dated 16.11.2023 clirectecl yoLr to ohtain Errvironnrcntal

Clearance fiom the SEIAA for the said lanclfill, tlre cornperenr authority ftrr
grantlng Envirclnmental Clearance.

tl. wl{l-iRIlAS, a pr.rlrlic complaint was macle to the State ljoarcl r,r,herein ir has

bccn allegcd that Llnprocesscd and nrixecl solicl wastc rs hcrng clumpeci ar lhe

lanclflil site rvithor-rt treating and procc:ssi*g the soiicl wasre.

5, IVHEREAS, the State Board vide its lerrer clarecJ 01.A8.2024 florwalclecl the
'saicl cornpliant lo the District Ivlagisrratc, Saran, rvith copr;,markcd to yor-r,Ibr

raking suirabJe acrion in the rnarter,

6' WHITILEAS, it is wolth rnentioning that in lanclfill sire, only inerr anrl reject

wast€ shall Lre dumped and ir should not be used as durnping site for tlunrping

thc unprocessecl solid waste.

7. WI{EREAS, opcration of' landfill site wirhour a prior I}:vironn:cnral

Clcararlce from SEIAA aucl rvithor.rt obtaining a valicl CTE and CTO frorn rhe

Stare Board is in violation of the mandatory irrc.rvisions of the Water Act ancl

Air Act and clumping of unprocessecl anil rnixed solicl waste is in violatir:ncjT
'fhc plcscrihed nrlcs of the solid wasrc Ivrarragernent Rules, 2024.

.\/
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I, tlrereflore, in exeroise o'f power conf'err:ed by Section 31A ol'tLre Air

(Prevention and Contlol of Pollution) Act, 1981, & Section 33A of the

Watcr'(Prcvcrrtiorr and Clontrol of Pollution) Act, 1974, direct you to:

(i) Stop clumping of unprocessed and nrixed solid rvastc at the landfill

. 
si tu:

'(ii) File n conr;rliance report u'ithin l5 days from the receipt of this

rrotice, lailing rvhich Environnrcntal Compensiltion shall be leviecl on

you l'crr violatirrg the albre.said clirection. ,^r. , ,

urgneo Dy

Devendra Kumar Shukla

Date: rU\:0Hi'f,024 15:30 5e

Oopr to:

(i) 'l'lre I)rirrcipal Secretary, Ur:Lran I)evc'lopnient and I:lor-rsing

I)eparlrnent, Government of' Uihar, Inalna, Ibr in[onna[iorr anci

lrcar'ssil l'v ircl iott.

' (ii) 'l'hc f)istlict Magistrate, Saran, ro ensure that the direcrion is
ccl nr plicd irnmediarely.
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